T |, S1.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

HI.3M.-31.Tel.-31.-10072020-220465
CG-DL-E-10072020-220465

HATHTIT
EXTRAORDINARY

AW 11 1—Eve 4
PART Il1—Section 4

TR & THTIT
PUBLISHED BY AUTHORITY

T, 258] 7= faeeft, SoaTR, [ETE 10, 2020/319TE 19, 1942
No. 258] NEW DELHI, FRIDAY, JULY 10, 2020/ASADHA 19, 1942

WRAR qREER [ grierdwor
T faeell, 10 JATE, 2020

IR JfARHINT (ERT o) fafam, 2020 (2020 &7 06)

Bl 9. 4093 /2018—VACHUA— |, —9RA EAR fAfame Wiidver iR, 1997 (1997 @1 24) @ GRT 11 Wl
IT-4RT (1) & @S (@) & Iu-gel (i), (i) 3R (iv) & &7 ufdd urT 36 & SfId  Yaw Al B WA $=d §Y, AR
THEAR faf e Wiy, SREER SREdoH A, 2018 (2018 @1 1) H SR WA &R & oy YaggnT Fraferiaa fafrm
A B, FA—

1. (1) 37 RfFREl & TEAR RGO (GAT |TeH) [AFRM, 2020 B8T QT |

(2) A nfERE o @ YHERH B Y F g B |
2 HEAR SR [, 2018 (2018 &7 1) & fAFRM 9 & uvamq, (iaa fafm siqwenfUa fdar smem, Ama—
"9, YITHCIVA | YU Frifdefad] & foly sidRed &l wR——

(1) foo=fr o a1 &7 @ Sfaa ATESTT R PeAdT e QAT AR TAUCRS! Sedd & 4 did & forv i @
R, AT R BN S SfARGANST YT AR RIS a8 el & §rdl I H \8ad 8T |

(2) Afe SFRGASH YeTdT 3R SfREAIoH e daren, IU—fAfm (1) & ded Wedd el & Ui &, af feaend ok foadne
31211 NUHEITH 3R TIUS Sedd & §1d Bid & foly NaMaE Vs W 8I:

Y, TASHIRT ¥ UHSRIR T Z/0ci7a: did @1 of WM & oy SR PR, JeT—olF], SiReder ares alel gRI

ST TaTT T YT febaT SIQT:

3068 G1/2020 Q)
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WY, 3 5 Goadivd ok fowdiea srerar Gadivd 8k Tivere) Jeas & 419 afd & oy THSRIMT WR R Aol
delerg, o9 & HF uid af o 3rafdy srerar U W, 3 9 i Ul B, 0% AN W O O% & SfaRwiae WaT YR S
# U diafeE BT 48 B BT T TE o &

Ry, A SREAIGH Har Yaramsl § | B 1 e B vaeRiY # 9 @) 4 Sl @ @ Geeeind 3R dieweinT
3ierar dITHEITe SR TIUerel iedd @ 419 didl & oy THSRIM TR W AT YaiiaTs 1 4 fomam < webelt & 1

[fo=ra=t 111 /4 /3. / 115 / 2020—21]
feoqelt 1: qa fafem e 01 TR, 2018 @1 fifye = 10—10 /2016—1GSUIT (2018 &7 1) & TEA YT oy TG o |

fewolt 2: SXEAR SiqwEare (FeE) faftam, 2018 (2018 T 4) BT G 05 TS, 2018 T Th. FEAT 10-10 /2016— SIS
T AW W GBI BT TR o |

fewdlt 3: RETHS TUE H AR SfRwEeT (N ) R 2020 (2020 T 06) & ST IR FROT BT W AT W
g

"REIR RGO (GORT e [, 2020 $1 ARAHD A0
EICERR]

1.1 ARG ¥ RTiF 31 TV, 2020 06 fhave AT TS Gl AR FAHRR IR & 1.75 Ul 21 o 9@ 4
fhae o3 TAHhTZaR MR J HHI BT W IR © AR Ig fIAT® 31 S, 2010 TF 36.76 Afera & &9 Bax 31
SaR, 2020 T 2058 FAferaT & AT & | T, IRRC FeAPIEER MR 7 ¥RIGR! Iy T 7 iR AR e,
2010 ¥ 54505 fAfeR & qga) T, 2020 # 1.15 fafera & T3 | fhavs T THIR TeHHIZER AR H HH G
T U@ e 1 FRT 2 Ffd T Aeqd B ST fhae e diede Wa YR v @ forg Iudn fomr S B |
39 Tead! Bl ufedd Razg el Jead (IUHeIve) Her T € |

12 P IR o Ry faer RREd $3 3R REAR &3 | sfiRed Faw & amafid &7 & fory oM fefied
HIR A (TTER), 2018 BT SRR fFA1 2| 9 99 @ AN A WA Y 6 adwH d < fhas ded @
THIR T BT GHHRM AIT A &, TS, 2018 havs et FaR cad! I 8@l o & fory ey 9 el
2| 39% AU ¥ ¥ 2022 TF 50 Wl BRI H fhave dTed stede Ugd GARET B &1 dew FuiRa fear

13 U B AT &3 & IR ArdT o Wl &l B A a1 aTdel @ Heawiga]l & ard ey FaR B GARad e @
forg, ffeT doedioe ok dIewdioe qor Tverd! Sead! @ 4 Sfaveior el | sfavee qREaR i 3
S T B | JiTREde e @1 i aifiiad iR daia) @awen e ded REdR Hal Yerdn (Soed) S
IYERYT, Teqd! AR HARN B AUF H GIed & N I9d G HI3aRl Bl A GXEAR Wal YT & HedshIgav],
el TN Aead! 6 UET T e AT o W |

14 TIRGRYT 7 "SREAR JfaRader (M siareare tereer) fafm, 20027 S foar o (B 9@ weanq faRearod
faf1a, 2002 P81 WG| SfRAAGH [AFRM, 2002 & AR, Pz W AIR HaT YaIal e W areiR - e
(Trad)) 21, 98 warfad e s Uee (ARansen) (Ve o 9l @ -y, SidRaor fafvaE, 2002 @
Y IJdE HIee ARG W MR feRAAH & fofg Taeiant AR affoas el of TEaR & T2 81) s &
foTq IferRYT BT IR @Y IR IFHITGT ARATSIT I AU JqAIge W YHIRIG BY | Tcwelne], VT SARATGA 3 Gl
FHREIISTT DR BT AR G, Ol ARSI Bl NI SR alel & g1 /3R I Al by Wgd | sfereidior fafm,
2002 & A A A9 el s A §, B (@) fafem I a1 @ IR W &R 6 fog [Afrm @ areree s
(M), (@) Aled sMRamsa iR () ey ofafde g siawiae fafwm, 2002 & A e ety Hkiww 7
Ry=fei &1 ITA @=d g¢ Afde Rawe eaa & foy sfavede Suael avrd €| 98 e dwdiod ofR ufedas
oIS AIEd Tead (AUeuATA) @ A=t dic URgeAl & fofy FvTfad Wl & SiaREdT 41 Sueiel ol o |

15 IR &7 4 o Tud & SRM [aFEms, a9R 3R Eifer Readd & e § @ gu T St S,
veuTeRfed, fwer 3R gReHl SRS giam (AR B 31 gt A TR o e, 2016 § W U3 Rl PRe
ARG I AT B dlel [ el BT THIE ART DI | WHRT HfHAT 3R AdRS [aR—{awel & <RM
fedeel 9 wa fewfirdi & e favewor & ar, MRERT 9 {6 01 JHaw, 2018 B "SRR faR|dre fafTam,
2018 (2018 @ 1) @I SN fhar, e wftexe &1 fGaR of & Siawdde & R @ |9 & fog ol
foam—famel @ smaeaear & |

16 TSR < 918 o Thavs AlgT Tcadl & (oY AR & R DI GHIE o= BT Bl [haT | TGIER, 30 8,
2019 BT ‘FIREAH B forv fifame g o Tier ® v wEY o @) 9N A mr on e Raurat 9 27
T, 2019 T fewfry 3R 11 Jars, 2019 0@ i fewfory, Al o1 & 1, A g ol | BY fFaERe! & FRY W,
fewfdr i ufy fewforl a1 sRega a7 @1 iy @1 wwer: fiTid 04 Jemre, 2019 3R 18 Jlls, 2019 TF FaT faar 1




[\ H—aTs 4] BIESEEIRISEE S SR

ol | 90 & YR #, RauRa! § ot 15 fewfri ok ufd el ora g8 ot | e 19 amma, 2019 @1 8 fleeh #

fRTR®! & W TP Gl 79 T4l (0 AR Bl T ol |

17 feure! & il forlad fael W AR &R, o w4 7@ 7 g3 aadn iR AT Je @ ARG w0 JIT

@ 91¢ TR 1 39 fAfgat o1 sifem wu foar B
2. JTRAT Pl TR

24 TOAE ¥, Sgad, e a1 a1 ord daT d5ad, eiad e Ay dgad (JUUETd) SaT aied e (JUd) €,
fhave oIz QAN Yo IR W© 8| Agdd af ?f?ﬁ%eﬂjﬁm ASUIRS -9 TRRT @, REFRAT Ao, SR
W,WWWWWWWWWW@«Wq|u1r1|du$rq|c4~1aﬁ1’rW%@W
fITT gRT SR |a I HaT WIER W AN & SR oge™ YT §RT 999 990 R WK dabeiia] Aesl gRT I fafsd
21| 9 WA 3R 9g WaT IR BT HAT UM B B fofy A TR @i (@I, o diet @ R oRgeat
3 fory TR SR SfAfelT AGHT SRl aRIT &, @ SRR fTRT H Flen @1 T3 o T @y 2003 # N om0
o | TIUT # W fewdw aifT TRar ([TaEii) oik @i fewcs anfofT oRar (Tereriie) @1 aRaifta fhar a1 €| 7
WM Bid & WY § 327 TISRIT dict & 4t gRMRT a1 81 TAgd, TaSRT ameRa fofge =R oW a1

TIUTS] edd Bl g xR H GRIRT fhar g |

22 T 3R Pid BT & I A T I 22 AT Wal &3 (TATATH), 322 AT S & AT TRAT (Taeri)
3R 2645 'TMC % AT TRAT (THSIAG) # q7eT T 8| THSRIY & MR dict D RIFT it & ©Y § AT oIl

& 3IR '$eX — THSIY Pict BT ofdl g0 &1 Pict AT oIl & |
23 Judl H A I ST H 3T 91l & WY edd AaRAd | |ad e Sue g
274 ISR S TeaN Ha JIIAS @GR SJavadioT & el () 78 FIgaur % G 157 T Faierd
TgT & [y FHI HIGIA0T/ ISHERTA G GG YT G [V T S/ [ AR @ e
&'/ STVHIITT BV, 3 T B G-, [FATT P ey TG B -
(@) ST 7 GS gV Felq Favadliord Jerdl & 17 Ge¥ @ RS SV G7@] Gk & @ Jiaaaad F @1 g
FTT ;

(@) SaaaTT & VF VF UG VF G FEF W B YT SV GTH I BV [ JeaaTd &7 o

(1) YT FI FHE F G, ST G A/

276  JAVGITT B FIITT W 1B FYBVT B GYAE YA S I w@IT Bl ol Gaed &l @ GRS B
& SJEENT EITT IV XA VAR FIEPYT @ 131774 S SIe¥ @ gy ET/

24 S AT, YU H UZT WAl WHGR AT H G Al & AW Tcad Ao IR THS SAPR & Fay |

foad Sudy & :

21(@)f) g7 TEBN @ TET YgT Wal 7 [QFRT War 47 4 FHeENG @ 4c9d g aiae,/ Y e qae a1
WY, e, YRYT SV GgarT AT &/ AIGHRING gevic ColwiT], JgHcid, Fiede Hary Siv U ©f ST
WWWWW@HWWW%WW?/W%WW@W

T,/ T,/ ATNENE Acqd & T §evie Al 7ad § JaagiaT BV GHal &/ AGHTERE U5
WaT FYTE] Yl HEGI & Gl §U FEAAd] WA T GO S vl Yga & G AINAsT ST,/ Seay dIaveie

ey av & wwar 8/

22 GIEAER] U qq@ qv Sg-wdel ol fovew e of WT wad &/ aUif, aadiel Iqeriar & e

SeT-TBA AT ST BT @ GBIV B 0ET o THT & O T &7 H [ 3 TgaEd & Acqd Fr
T FXT & [y QBT [RAT VI AGHTIN YT G- TR AT ISVd SIhd B wd By 5T JoeT
AGHFEIN] (Fg7 Hal & [y FEBN & @),/ 37 Yga Hal g T,/ T a6 ¥ & ATHANT B Al

T TEET Hf BV wmd &/

61 V% G &7 G T G &7 TF T Gded LIhd Bl TIVAS] ATHTINT B AqB B AT G I TAVAS]

HaT & TIRBIY dTet YHIGd AGHTENNT] & FRIT & Hofl T/

"Yerer AR i, 2003] http://www.dot.gov.in/sites/default/files/nnp2003.pdf
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25

62 GIEHEEING & [y T UF Gewar Wl JRIaisl @l Savadior JeTT &Y JAard ET (TEar T [ War
JGTIT & g wEgd iV THT— WWWWWWW&?W/W//@@WJ?WwW
WWWWW%%WWWWW??W/WW 0%/5\’7’\’7’!/({/(‘// 0%/5\’7’\’7’&//\’#7 @I 3 T
@ T FVE PRI T GHa & o STHImR @ U TAvee]/SEVers] SiTveY & ARIA § §ev
7B/ JTVNT el §Y B BT BT B [y U w7 [weq &/

63 FTILT A TG B B HH B AEHGHEA GIFET G GHI-G7 g7 @ 57 7Y
W/W/W/WWWW?WWWWW?W%WWW
JTT & TeqE P FETH F 3FVers’ WaT eI @ ed gy e [T T ey dei aigviaer) o Rty 4
TET FIgvers) war FgaTEnRa @ N qor agewEnRa & R (Hywed/ gitore Rag) dae— | Svvwr & wwrT
TSI OV FGRYT & eI WA ISR @ T FAvIITT Fv @ BN T8 BT/

JUTHTE H e AT AR $HD AARHR | FIfT Igay A T M E

22(B)i) AFfT dar &7 & agavErReE @ dean qv Gy i,/ ar I G W & GYEY, daET, Gy v
g AT &/ Yge 0T ST, §evae SAwi] S diees wary weT gevie wary #f §arT #Y wand &/

22(B)1) F3 de7 22(q)k) § THIE IS @ S AGETIRE Ve Bl War,/ G FIAE T&) HYal GEA & forad
fory goE arsHe @ SiaeEar &/ YgT #asl # @€ 22(7)f) 4 Jer-yiaia g Ffelerd] @iaa afeire] wed
ST T T TIRAZT Y,/ AT T HAT AT T [BeE TGl U5 e 8 ageeE, §v v 9w
YRAT GVHaY [ATI7E JIEHT & Se¥ & SFEBR & v [ qeenia dias &7 7 5 gHe @ Jged @
7eTH QU HEET I P GT-HC @ &Y 4 EF G FYob JdT6l])” B 9IHT B aEba &/ §7 g P ey
TRIT G HTGITT q A5 ARG P G ET/

23 EHTING SfAR® agwy & T 57 {7 Se-arde IR & g @ Lk @ & i @l waq &/
TG TP FTETIT & FeTET ICT GIG & Al §F Bier B FTHIHT B I G &7 H [ I HaT FIIT P
Jeq®, gl 4 GHT & BT FYINT BT BT 9B [Q4T T/ AGHFINE Tl B Hav dd) g6 & LIpd B & T
@ fory T G G @ ARV @ T ST PV BV P &)

261 dfpe Raes 2w & o @ fov R~ aigaaenial @ dcqwl & fiT gavadioT deva g@r 7 @ e
FITP] & TR SV TEAAN FATIRT PG (CI5¥H) TTE B G G JEIRT LIt o T @ [ery T Tl FIRT
THI—THT GV T FIET TR GATIART PG (5] TP S Acam! B GBI FIEIA S TBAD] GHIA
& SEfIT 1 &I SV FHI—GHT YV HRAT VG [A119% T, TSI &I HI—aq G ol [ 7Y
WﬁW/W/W?WWﬁWW/W%WWWW?W
FCV-ACTHT P [y FFHTEING HST Ted Fag a@eenfiq @) FEE AT, ASEATerd ISR eG &l
ST W HIRT Fe gv g GV T et 5T GaEdid) Fw B ST @7 AR @ G 8

262 GISHFERE 3 GV Hal YT & G Savedlad Bl q¢ GUgad Gagiar &Y 6ad & aid 4 JavaaaT
BRI GY AT B G TE] JAVGINTT 7CIP [77aT Fe I FRaT -

(®) 5T 7 G gV ST SHavadliorT Jullerdl @ 7 We¥l @ YNTT SV G7@] FI%T @ ] Jiaaad q @1 e
BT

(B) JTHITT & V7 TF AT VF § SEF A B T S TTE ST FYd], [orTd) JRadId & w7

(7) 397 FIIT FIerl & G S G T/

263 JVEIITT @ JIIGTT & [V GUBYT B GITE BVl Fiv I Gefid dvar off GeET Vel & gRedie el @
3efiT &1/

264 [PV G JeIT & T FRAB SSVBT B [T JTVaTITT oTid B AISHIET & T 7T s%H T T v
@ 7 T FEET @ SR (AT TR ST diF SgaE U7 ST dead &/ §7 YET @ fory
TSN GIRT G 7T foar G off 30 137 @ @9 T8 & JawddiaT g d awhel FHGT 97 IT
TEA & | SavadiaT wid H @I/ [AaaT @GV Fd oy JHEHId @ AT AISHFERE & YT AT Bl
rgeear g |

265 GISHHENG & [y G4 Y7 GYAaIy Wal FRTaisl @ vl JarT vl Sard g (GrEar @7 e day
FEITT & g FHgG SIY IR qeaare [AIrae MEe e/ Sred/ [T & S Ga—aad ge a7
GO TH TE GARET [HAT T G [ Bl G Tqel @ drR—arR TIves) diver @ e g @ o o




[T [1—=e 4]

AT T TOT9H ; STETETIOT 5

2.6

27

TEH @ U TS/ TS ST & ARGH & Gldel & Y,/ HaeTIT e gY@ Bier Hvd BT T [95
giqe &/ JTIhT Tt T B BT @ [l AZHTIRE G G W AT, TRAT GO [T T
ETT GH—T79 G¢ ) [ T [l RE-1759,/ 35/ 779,/ AT % @y Savd @ oRfiT T ddl §Y @
SIVCY 7eqH & FRIH W TG T ¥ @ SWCY & AcIP qF Ugd AN/ ATHGERE Ve woReadl 4
I et 34 @ W g @ G W G @ JaveaiorT avd @ Far 78 B a6 Jgvers) ied Raa,
qrge &% Jore () e g5 ger @ (e, give Rae,/ Aiear 1ed aelav (vad), Aiear 1ed (oa)
AT~ | STV B FHT T GV AT 8/

266 FIEHY HTT WaT &7 F W gedarw §ay Jears @ §7 T SavadiaTar @ SgAd &/ dgeens, qgia
ET’T Y] FIGET [Af7E] 779 a7 [FE @ ST & ST 7= Way HETars @ @ SavadaT #YT/ SYaare war
TETT & TS GHT &7 @ A AlSHedeIal @ §9 G § qaa A &1 T Geaarw Wl e & e
HTGIITT B T G & Hav a7 VF THT & YT, o] [ SRS GV e WY 4 [0 1397 79T & arged
&l 81T/

267 dcgwEl @ Ha  Saag  wd (NeeTE)  aEeeyerar/ digar G §E-dFE W an
RIS /313 /137 / 3w G S 81 JavediaT @ A9 i 7 o =y ardl @ wre-are] wles
§SVBE, HTGINTT I ST THAB] GG Bl TN [HAT T & § FHI-GHI T HIGIIT ASHEHIT I YT
aigar RATE [l g el & s & SregeiT 87/

U & ded TR ddl g (TUAS)) WRGR FER § I 96 & AU UAUASl Wal dlged 9o fedd
RIS & SR & qedl [Tac Suaer Bi:

21(%) TS BT FEHRING Bl FTT TG A G B AT GV el Raws v SABRBIT Led F o
ST TG P AT 1397 T &)

() FEHGEY, Jorqe WaT & @9 4 T 1SeSH Tl Hew (Fasied]) siv e [sved aiforT dev (Tasiei) @
TEHT T BV GHT & |

(7) HeYere e CAlBIT Hal LI B A H FCv—0BeT LIhd B VAN H R ‘@rge siw Jaiv (W) gv
T/ GAT 87 e T &7 # wiv— | vy ge /g 159 arer) afad g RArEe Jee i o div
FIHY & o7 U% T HHET: STdle] e i o &/

41 GIEHTIRE, [orad U Sa¥IIT A6l TV, TEIT A9 TV, Y5 G & 1oy FIEEN & 9% U SEere)
TTIAS! IV U5 G HEIT VT @ [y #9 vE Rad & waal &1 A wawl @ diT arrdl @ AR 5y @
[T @va T Hars @ @Il B ST REVErd [B T/ T, 9w Rad @ AR W qga #ary dac
T 77T B T GEA & 7T AHTIRE B U G §F B [y 75T wary e dqe & o Raa e 8 g9
g, ST 1ed I g FHET B ag @ wy F FE T e g @9 ¥ @l o vaohed diee Raa
0T [T T T &1 ST vt gy fied Reaw difard 78 &1 gy o gavers) dead @ deav
17 & [ory widbe faes a7 79T Yoe fqes 7eq® d=id &Y abar &/

siavaarer fafem, 2002 @ T Heor feunfady, Gfad geR @ Sik<doH fafdd dxa €1 o g9 feenfacet &
aRuIfT &, dcivd & oo Sfhd’ & Al # diefens & wR A 3 m §

AT 1.1~ GO o NUHCIYT (RecigT ¢fthd)

Bl BT 0T

LEIH

fewforai

EJIEIR

A | @ AR I THSNIY § Red gaerl
<A T RIH TaE olad W

Aowe— AU

dd g (fewr 2)

(i) A B ATl THSRIRY / TSt
(it) 3R B dTet THSRIT / TS, afe divwel @ ur
a1g fsfiong TE @ |

AT dow ®R vs)
Aol divaa (R ge)

3R D

dIodal THSINT H 3SWa ‘Cfthdr’ @l ST TASIMIY | |
R SHa! I g8 © IT VIS & Uil # drsvd
@) FYde iR Tl @ SITAR Ul W W |

diTHe— TUeSR (FRR US)

AT

dIodal THSINT H ISWa ‘Cfthdr’ @l ST TASIMIY H |IW
forr gHa! SART g8 © I7 TSN & Uil # orgwd
@ e oiR ¥l @ SFER U Tl W |

diTd— TveeR (FIRR US)

TIUCTSIRT MEUTSIa & Ted Rad W AR e @
3R BT |

TSI ¥ TS UeTelaN
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TSI & Ted Rag W A el a1 e R | ot i @ $fd @ forg
dor el &1 ded /Tifvie Rag WR—-| @ duued @ ITHa W TSI
A YA # SraRerd §) (frrR T3)

et 1.2— UOAEITT d GIURICINT (ST T ¢ fthd)

B BT WHY NIRISIE fewfora

RIFR et 1.1 &

CT—ha AP 1.1 & I

GEIRCAL

R D TUCSI §RT T & dlel ¢fhd @I Tdd USIU ¥ | TAUTSIR J drowan

TSR a1 TSR diafleng R algdid feEd ok wmal @
FTAR ST A 9 |

ST

TR— | U T8l ST Ted Rad aRerd 2| JMEUTSRA A TAvCTSIaN

TAUSI3T gRT JUIG 8 de TSI H 31yaT I 8 dTel | UveTSIel 3 Ui
TSI | sdd @ I 3R o[l & SFER Ul 99si &
HegH F UF R AR Sfhd AT |

AUl Tred Rad & 1 g9 YT & ced /gifvie Ram quféeﬁﬁmﬁ(w

- | & AT W e B @) Relf ¥ e ead o TEENIT  ¥re
deu /2 W qEI & | B al d B

ferc)

e 1. T AL A T BT SARER, Y TATASIN & W1 MG JFREAIT T R Fhd 2, e S W W Ble bl

fSeiadl YAfEd &1 o 9 Wel S Tead RT IR @ Al & AR defdl 3pf U foam S A © |

e 2. TR GEAfd W TITASIRN B Se—Tdbd ‘¢fbe’ & Giur o7 Faba 2 |

2.8

29

2.10

211

f&Tiep 30 ®E, 2019 & WU H YIRARYT 7 =ad el W BRG] & SBI0T AT by & -

(i) T RIS B Tl ITRER BT TASRING /&R— | | EYURT (TTRIY) /&R— | ETTRT (TeIwsin) TR e SToReY
ey & AR R AT F Auade Jead! o JREANTT R B forv Be o @ o aiRe? afe T
T fewfOrIt &1 BRUT & A Nfacd Rig ax |

(i) afe et & & @18 Mol weAfa 8 8 a1, e #§ AR dvediva § foadies Jeaa! & siawfiom @
forg SfRefaTo BT ¥R T BT 1My |

AR 7 39 Jo W e R @ By 2| qenfl, weete &3 @ Sed 7 Guednd dedal @ fou
ARG & Aol WR | 5 4 95amd 1 Ie A1 o wU 9 Ry fen 2, Afdd o Svwd 7w dR
WR I & vel fofy | G, a1e H, dIvquae— i U |auie & &1 ceadl 8 — o A oEielud & e for
gl

IR RAURDI 7 TR & WA—ART NS BT G B o odlerdd 3R ol Tt v&= & ue # fewqofy &) |
T Aol Aot iR Aeivens 7 ¥ <1 ? fb adwH fafare ke, fvadivd 9 divweiud iAo @ forg
RN Il & AeH W AW oI Y SRl & | g ], S AR, AUl ARG g H "Aeqd
AT 3R e e &dT @ deelud @ Al § o SIS omeiRa Afbe Rag dedd @ o g1 el vl
@1 IT GREH 7 & 3/ JUd THSIY H AUl ¥Celad |idhe Rad &I Maeddl &l ol # U W0l Teluwy &
ARSI B T A & (oY T Ul emRa $R g & WIe €| 39 dal & JER W), Mol Sgadl 7 qfa
foar & 5 droerdies | foadied siaveaod & forg, I=i9 (ol oed & 9) uReaRe S J U6 Jagey # 3 9 4
Wl R e W W GeAT @ @ 2| ol dvadt &1 37 ud ? 6 teeit 'R R frad 9 fradios
SIS, TATEy # I iR o & A Bt & G fEE TR @ TG & RO 39 SMaIS T B |
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TELECOM REGULATORY AUTHORITY OF INDIA
NOTIFICATION
New Delhi, the 10th July, 2020
THE TELECOMMUNICATION INTERCONNECTION (SECOND AMENDMENT) REGULATIONS, 2020
(06 of 2020)

F. No. 409-3/2018-NSL-1.—In exercise of the powers conferred upon it under section 36, read with sub-
clauses (ii), (iii) and (iv) of clause (b) of sub-section (1) of section 11, of the Telecom Regulatory Authority of India
Act, 1997 (24 of 1997), the Telecom Regulatory Authority of India hereby makes the following regulations
further to amend the Telecommunication Interconnection Regulations, 2018 (1 of 2018), namely:

1. (1) These Regulations may be called the Telecommunication Interconnection (Second Amendment)
Regulations, 2020. (2) They shall come into force with effect from the date of their publication in the Official
Gazette.

2. After regulation 9 of the Telecommunication Interconnection Regulations, 2018 (1 of 2018), the following

regulation shall be inserted, namely:
“9A. Level of interconnection for PSTN to PSTN connectivity:-----

(1) Within a service area, the location of POI, for calls between PSTN and PSTN or between PSTN and NLD
network, shall be at such place as may be mutually agreed between the interconnection provider and the
interconnection seeker.

(2) In case the interconnection provider and the interconnection seeker fail to agree under sub-regulation (1), the
location of POI, for calls between PSTN and PSTN or between PSTN and NLD network, shall be at LDCC:

Provided that carriage charge for carriage of calls from LDCC to SDCC and vice versa, as applicable, shall
be paid by the interconnection seeker to the interconnection provider:

Provided further that the existing POls at the SDCC level, for calls between PSTN and PSTN or between
PSTN and NLD network, shall remain in operation for a period of at least five years or till such time the
interconnected service providers mutually decide to close such POls, whichever is earlier:

Provided also that the existing POI at the SDCC level, for calls between PSTN and PSTN or between PSTN
and NLD network, can be closed if the services of either of the interconnected service providers are discontinued in
that SDCA.”

S.K. GUPTA, Secy.
[ADVT .-111/4/Exty./115/2020-21]
Note 1: The principal regulations were published vide F.N0.10-10/2016-BB&PA dated 1st January 2018 (1 of 2018).

Note 2: The Telecommunication Interconnection (Amendment) Regulations, 2018 (4 of 2018), were published vide
F.N0.10-10/2016-BB&PA dated 5th July 2018.

Note 3: The Explanatory Memorandum explains the objects and reasons of the Telecommunication Interconnection
(Second Amendment) Regulations, 2020 (06 of 2020).

Explanatory Memorandum to “The Telecommunication Interconnection (Second Amendment)
Regulations, 2020”

Introduction

1.1 In India, as of 31st January 2020, the fixed line market segment comprises of 1.75% of the total telecom
subscriber base. Over the last decade, the fixed line subscriber base has shown a decreasing trend and has
reduced from 36.76 million as of 31st January 2010 to 20.58 million as of 31st January 2020. However, the
wireless subscriber base has shown a healthy growth and has increased from 545.05 million in January 2010
to 1.15 billion in January 2020. The deceasing trend in the fixed line telecom subscriber base is a cause of
concern as the same network is also used to deliver fixed line broadband services. These networks are
referred to as the Public Switched Telephone Network (PSTN).

1.2 The Central Government notified the National Digital Communication Policy 2018 (NDCP-2018) to ensure
harmonious growth and attract additional investment in the telecom sector. Keeping in view the fact that,
presently, the tele-density of fixed line subscriptions is abysmally low in the country, the NDCP-2018
provides special emphasis on promoting the fixed line communication networks. It has set a goal of enabling
fixed line broadband access to 50% of households in India by 2022.
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1.3

14

15

1.6

1.7

To ensure seamless communication among the subscribers of different access service providers within the
same service area or in other service areas, interconnection among different PSTNs and among PSTN and
NLD networks is necessary. Interconnection is the lifeline of telecommunication services. The term
‘interconnection’ refers to the commercial and technical arrangement under which Telecom Service
Providers (TSPs) connect their equipment, networks, and services to enable their subscribers to have access
to the subscribers, services, and networks of other TSPs.

The Authority issued the Telecommunication Interconnection (Reference Interconnect Offer) Regulation,
2002 (hereinafter referred to as the Interconnect Regulations, 2002). As per the Interconnect Regulations,
2002, a TSP enjoying Significant Market Power (SMP) status is required to submit its proposed Reference
Interconnection Offer (RIO) (describing, inter alia, the technical and commercial conditions for
interconnection based on the model RIO as annexed to the Interconnect Regulations, 2002) to the Authority
for approval, and then has to publish the approved RIO on its website. Such RIO, thereafter, forms the basis
of all interconnection agreements to be entered into by/and with the issuer of the RIO. The Interconnect
Regulations, 2002, also contains three Annexures containing (a) Explanatory Memorandum (EM) to the
regulation, to explain the reasons for the issuance of the Regulation; (b) the model RIO; and (c) Guidelines.
The Guidelines annexed with the Interconnect Regulations, 2002, provide for interconnection of circuit
switched networks using CCS7 Signalling. These guidelines also provide the possible types of
interconnections for various call scenarios of PSTN and Public Land Mobile Network (PLMN).

Keeping in view the regulatory, market, and the technological changes during the last decade in the
telecommunication sector, and with a view to make more effective, non-discriminatory, fair, and transparent
interconnection framework, the Authority initiated the review of the regulatory framework governing
interconnection in October 2016 by issuing a Consultation Paper. After a detailed analysis of the comments
received from the stakeholders during the consultation process and internal deliberations, the Authority
notified “The Telecommunication Interconnection Regulations, 2018 (1 of 2018), dated 1st January 20187,
wherein the Authority was of the view that the review of the level of interconnection requires further
deliberations.

The Authority later decided to undertake the review of the level of interconnection for fixed line networks.
Accordingly, a Consultation Paper (CP) on the ‘Review of the Regulatory Framework for Interconnection’
was issued on 30th May 2019, seeking comments from the stakeholders by 27th June 2019 and counter-
comments, if any, by 11th July 2019. On requests of some of the stakeholders, the dates for submission of
comments and counter-comments were extended till 4th July 2019 and 18th July 2019, respectively. In
response to the CP, a total of 15 comments and one counter-comment were received from the stakeholders.
An Open House Discussion (OHD) with the stakeholders was held on 19th August 2019 in New Delhi.

After considering all the written submissions of the stakeholders, discussion in the OHD, and examining the
issue in hand internally, the Authority has finalized these regulations.

2. Level of Interconnection

2.1

2.2

At present, TSPs, having either Basic Service License, Unified Access Service License (UASL), or Unified
License (UL), are providing fixed line services. As per the license conditions, the licensees shall adhere to the
National Fundamental Plans like National Numbering Plan, Signalling Plan, Routing Plan, National
Frequency Allocation Plan and any other plan, as applicable to the respective service authorization issued by
the Department of Telecommunications, and technical standards as prescribed by the Licensor from time to
time. To cater to a multi-operator and multi-service environment, the National Numbering Plan (NNP)'
which provides the numbering and dialling schemes for various scenarios of calls, was reviewed and issued
by DoT in 2003. The Short-Distance Charging Area (SDCA) and Long-Distance Charging Area (LDCA) are
defined in the NNP. It also defines intra-SDCA calls as Local Calls. The NNP prescribes SDCA based linked
numbering scheme. It also provides for prefixes to be used in various call scenarios. Various terminologies
used in these regulations, such as PSTN, local call, SDCA, SDCC, LDCA, LDCC, SSA, long distance call,
and NLD network, are defined in the license agreements.

For the purpose of charging and call routing the country has been divided into 22 License Service Areas
(LSAs), 322 Long Distance Charging Areas (LDCAs) and 2645 Short Distance Charging Area (SDCA).
Calls within the SDCAs are treated as local calls, and the inter-SDCA calls are treated as Long-Distance
Calls.

1. National Numbering Plan, 2003,http://www.dot.gov.in/sites/default/files/nnp 2003.pdf



[9TT [H—=uE 4] T T TSI © T 13

2.3

2.4

2.5

The General Conditions chapter in UL has inter alia the following provisions relating to network
interconnection:

27.4 Licensee shall interconnect with other Telecom Service Providers at the Points of Inter-connection
(POI) subject to compliance of prevailing regulations, directions or determinations issued by TRAI. The
charges for accessing other networks for internetwork calls shall conform to the Orders/ Regulations/
Guidelines issued by the TRAI/ Licensor from time to time. The Interconnection Agreements will, inter-alia,
provide the following:

(@) To meet all reasonable demand for the transmission and reception of messages between the
interconnected systems.

(b) To establish and maintain such one or more Points of Interconnect as are reasonably required
and are of sufficient capacity and in sufficient number to enable transmission and reception of the
messages by means of the Applicable Systems,

(c) To connect, and keep connected, to their Applicable Systems.

27.6 The provision of any equipment and its installation for the purpose of Interconnection shall be subject to
mutual agreement of the concerned parties and shall conform to TRAI'’s regulations and orders.

Further, the Access Service Authorisation chapter in UL has inter alia the following provisions related to its
scope and network interconnection:

2.1(a)(i) The Access Service under this authorization covers collection, carriage, transmission and delivery
of voice and/or non-voice MESSAGES over Licensee’s network in the designated Service Area. The Licensee
can also provide Internet Telephony, Internet Services including IPTV, Broadband Services and triple play
i.e voice, video and data. While providing Internet Telephony service, the Licensee may interconnect Internet
Telephony network with PSTN/PLMN/GMPCS network. The Licensee may provide access service, which
could be on wireline and / or wireless media with full mobility, limited mobility and fixed wireless access.

2.2 Licensee may carry intra-circle long distance traffic on its network. However, subject to technical
feasibility, the subscriber of the intra-circle long distance calls, shall be given choice to use the network of
another Licensee in the same service area, wherever possible. The Licensee may also enter into mutual
agreements with other UL Licensee (with authorization for access service)/ other Access service
licensee/National Long Distance Licensee for carrying its intra-Circle Long Distance traffic.

6.1 Inter-Circle traffic from one service area to another shall be routed through the network of NLD licensee
or the Unified Licensee having authorization of NLD service.

6.2 It shall be mandatory for the LICENSEE to interconnect to/ provide interconnection to all eligible
Telecom Service Providers (eligibility shall be determined as per the service provider’s License Agreement
and TRAI’s determinations/ orders/ regulations issued from time to time) to ensure that the calls are
completed to all destinations. Further, the Licensor may direct the Licensee to implement the process
whereby the subscribers could have a free choice to make inter-circle/ international long distance calls
through NLD/ ILD Operator.

6.3 International Long Distance traffic should be routed through network of NLD service providers, to the

ILD service provider’s gateways for onward transmission to international networks subject to fulfilment of
any Guidelines/ Orders/ Directions/ Regulation issued from time to time by LICENSOR/ TRAI. However, the
Licensee shall not refuse to interconnect with the ILD Service licensee directly in situations where POP of
ILD service licensee and Switches of Licensee’s (GMSC/ Transit Switch) are located at the same station of
Level-1 TAX.

The provisions related to its scope and network interconnection in UASL are as below:

2.2 (a)(i) The SERVICES cover collection, carriage transmission and delivery of voice and/or non-voice
MESSAGES over LICENSEE s network in the designated SERVICE AREA and includes provision of all types
of access services. Access Service Provider can also provide Internet Telephony, Internet Services including
IPTV and Broadband Services.

2.2 (a)(v) Except those services listed in para 2.2 (b)(i) below, the LICENSEE cannot provide any service/
services which require a separate licence. The access service includes but not limited to wireline and /or
wireless service including full mobility, limited mobility as defined in clause 2.2 (c)(i) and fixed wireless
access. The LICENSEE may offer “Home Zone Tariff Scheme (s)” as a subset of full mobile service in well
defined geographical Areas through a tariff of its choice within the scope of orders of TRAI on the subject.
Numbering and interconnection for this service shall be same as that of Full mobile subscribers.
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2.6

2.3 LICENSEE shall be free to carry intra-Service Area long distance traffic without seeking an additional
licence. However, subject to technical feasibility, the subscriber of the intra-Service Area long distance calls,
shall be given the choice to use the network of another Service Provider in the same service area, wherever
possible. The LICENSEE can also enter into mutual agreements with National Long Distance Operators for
carrying intra Circle Long Distance traffic.

26.1 Interconnection between the networks of different Licensees for carrying circuit switched traffic shall
be as per national standards of CCS No.7 and for carrying IP based traffic as per Telecom Engineering
Centre (TEC) standards as amended from time to time by Telecom Engineering Centre (TEC) and also
subject to technical feasibility and technical integrity of the Networks and shall be within the overall
framework of interconnection regulations/ directions/ orders issued by the TRAI/ Licensor from time to time.
For inter-networking between circuit switched and IP based network, the Licensee shall install Media
Gateway Switch. Further, the Licensor may direct the LICENSEE to adopt any other technical standards
issued by TEC on interconnection related issues.

26.2 The LICENSEE may enter into suitable arrangements with other Telecom Service Providers to negotiate
Interconnection Agreements whereby the interconnection network will provide the following:

(@) To meet all reasonable demand for the transmission and reception of messages between the
interconnected systems.

(b) To establish and maintain such one or more Points of Interconnect as are reasonably required
and are of sufficient capacity and in sufficient numbers to enable transmission and reception of
the messages by means of the Applicable Systems.

(c) To connect, and keep connected, to their Applicable Systems.

26.3 The provision of any equipment and its installation for the purpose of Interconnection shall be subject to
mutual agreement of the concerned parties.

26.4 The Interconnection Tests for each and every interface with any Service Provider shall be carried out
by mutual arrangement between the LICENSEE and the other party involved. The Interconnection Tests
schedule shall be mutually agreed. Adequate time, not less than 30 days, will be given by the LICENSEE for
these tests. On successful completion of interconnection tests or on mutual agreement between service
providers for rectification of deficiencies / deviations, if any, the LICENSEE can commence the SERVICE. In
case of disagreement for rectification of deficiencies / deviations in conducted interconnection tests, prior
approval of LICENSOR shall be required.

26.5 It shall be mandatory for the LICENSEE to interconnect to / provide interconnection to all eligible
Telecom Service Providers (eligibility shall be determined as per the service provider’s Licence Agreement
and TRAI’s determinations/orders/regulations issued from time to time) to ensure that the calls are
completed to all destinations as well as NLD Operators whereby the subscribers could have a free choice to
make inter-circle/ international long distance calls through NLD/ILD Operator. For international long
distance call, the LICENSEE shall normally access International Long Distance Operator’s networks
through National Long Distance Operator’s network subject to fulfilment of any Guidelines/ Orders/
Directions / Regulation issued from time to time by LICENSOR/ TRAI. The LICENSEE shall not refuse to
interconnect with the International Long Distance Service LICENSEE directly in situations where ILD
Gateway Switches/ Point of Presence (POP), and that of Access Provider’s (GMSC/Transit Switch/Media
Gateway Controller (MGC)/ Media Gateway (MG)) are located at the same station of Level-1 TAX.

26.6 Direct interconnectivity among all Telecom Service Providers in the licensed SERVICE AREA is
permitted. LICENSEE shall interconnect with other Service Providers, subject to compliance of prevailing
regulations, directions or determinations issued by TRAI. The interconnection with a Telecom Services
Provider shall have to be withdrawn, in case of termination of the licence of that Telecom service provider,
within one hour or within such time as directed by the LICENSOR in writing, after receiving intimation form
the LICENSOR in this regard.

26.7 Point of Inter-connection (POI) between the networks shall be governed by Guidelines/ Orders/
Directions/ Regulation issued from time to time by LICENSOR/ TRAI. The terms and conditions of
interconnection including, inter-alia, standard interfaces, points of interconnection and technical aspects will
be subject to compliance of prevailing regulations, directions and determinations issued by TRAI/Licensor
from time to time.

The National Long Distance (NLD) Authorisation chapter under UL has inter alia the following provisions
related to scope of the NLD service license and network interconnection:



[9TT [H—=uE 4] T T TSI © T 15

2.7

2.1 (a) The NLD Service Licensee shall have the right to carry inter-circle switched bearer
telecommunication traffic over its national long distance network. The Licensee may also carry intra-circle
switched traffic where such carriage is with mutual agreement with originating access service provider.

(b) The Licensee can also, in respect of Basic Service, make mutually agreed arrangements with the
concerned Service Providers for picking up, carriage and delivery of the traffic from different legs between
Long Distance Charging Center (LDCC) and Short Distance Charging Centers (SDCCs).

(c) In the case of Cellular Mobile Telephone Service traffic, the inter-circle traffic shall be handed/taken over
at the Point of Presence (POP) situated in LDCA at the location of Level | TAX in originating/terminating
service area. For West Bengal, Himachal Pradesh and Jammu & Kashmir such locations shall be Asansol,
Shimla & Jammu respectively.

4.1 The licensee, who has authorization for International Long Distance, National Long Distance, Access
services, may have only one Switch to provide the ILD, NLD and Access services. Separate accounts of all
the services are to be maintained by duly apportioning the costs amongst the various services. However, the
Access Service through the said Switch may be provided only if the Licensee has the Access Service
authorization for the Service Area in which the switch is located. For this purpose, Media Gateway or its
equivalent shall be considered as Switch for which MGC/Soft Switch can be installed anywhere in the
country. Separate TAX and Gateway switch is not mandatory. The Licensee may deploy circuit switched or
managed Packet Switched network to engineer its NLD networks.

The Guidelines annexed to the Interconnect Regulations, 2002, prescribe the possible types of
interconnections. The level of POIs in case of PSTN to PSTN traffic as defined in these Guidelines are as
below:

Table 1.1 - PSTN to PSTN (Outgoing Traffic)

Type of Call POI Remarks
Local At SDCC Tandem or Local Exchange level situated in | BSO — BSO
the same SDCA as per mutual agreement
Intra-circle long distance | (i) Terminating SDCC /LDCC BSO- BSO (Far-end)
(Note 2)

(i) Originating SDCC / LDCC, if BSO has no POI at BSO-BSO (Near-end)
the terminating end

Inter-Circle BSO to hand over originating traffic at the SDCC in | BSO to NLDO (Near-end)

the same SDCA in which it has originated or by mutual
agreement as per licence terms and conditions at the
LDCC of originating LDCA.

International BSO to hand over originating traffic at the SDCC in | BSO to NLDO (Near-end)

the same SDCA in which it has originated or by mutual
agreement as per licence terms and conditions at the
LDCC of originating LDCA.

NLDO to hand over international traffic at the | NLDO to ILDO
Gateway Switch of ILDO

To the gateway switch of the ILDO in case the ILD BSO to ILDO (Near-end) for

Gateway Switch and the BSO's Tandem/Transit Switch traffic of same SDCA
are located at the same station of level | TAX.

Table 1.2 - PSTN — PSTN (In-Coming Traffic)

Type of Call POI Remarks

Local Same as Table 1.1

Intra-Circle Same as Table 1.1

Long distance

Inter Circle NLDO to hand over terminating traffic by mutual | NLDO to BSO
agreement as per licence terms and conditions in the
destination LDCA at SDCC or at LDCC POI.
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International Level | TAX where the ILDO Gateway Switch is located. ILDO to NLDO

NLDO to hand over International traffic to the BSO at the
terminating SDCC or by mutual agreement as per licence
terms and conditions at

terminating LDCC.

NLDO to BSO

ILDO to BSO (for traffic
terminating in same
SDCA)

Terminating local network at tandem/transit in case the ILD
Gateway Switch and the Access Provider's Tandem/ Transit
Switch are located at the same station of level | TAX.

Note 1. New National Long Distance Operator(s) can make necessary interconnection arrangements with other
NLDOs, to ensure delivery of calls at places where POP is yet to be established as per their network rollout
obligations.

Note 2. Intra-Circle Traffic may also be handed over to an NLDO by mutual consent.

2.8

2.9

2.10

2.11

2.12

2.13

2.14

In the CP dated 30™ May 2019, the Authority has sought the views of stakeholders on the following issues:

0] Whether the flexibility be provided to interconnecting operators for interconnecting PSTN to
PSTN networks at SDCC/ Level Il TAX (SSA)/ Level | TAX (LSA) levels as per their mutual
agreements? If no, then justify your comments with reasons.

(ii)  In case of no mutual agreement between the operators, what should be the level of
interconnection for interconnecting PSTN to PSTN networks be mandated in the Regulations.

The stakeholders have expressed divergent views on this issue. While the public sector TSPs have directly or
indirectly opposed any change in the existing level of interconnection for PSTN networks, the other TSPs
have, in general, favoured flexibility. However, later, BSNL — a public sector TSP — has also favoured
flexibility.

Most of the stakeholders have commented in favour of having flexibility and mutual understanding for level
as well as number of POIs. One private TSP and COAI have opined that the present regulatory regime
provides required flexibility for PSTN to PSTN interconnection through mutual agreements. Further, as per
them, the IP-based networks have advantage over the legacy TDM-based circuit switched networks in terms
of flexibility of the network architecture and traffic handling capacity. Private TSPs are of the view that now
a single IP-based core switch is sufficient to cater to requirements of a whole LSA as compared to the
requirement of multiple stand-alone circuit switched TDM switches in each SDCA. Based on these
arguments, private TSPs have informed that for PSTN to PSTN interconnection, they have (among private
TSPs) mutually agreed to have POIs at 3—4 locations in an LSA. Private TSPs are of the opinion that PSTN
to PSTN interconnection at SDCA level is no more required due to end of the differential charging between
local and long-distance calls in an LSA.

Private TSPs have also stated that only the public sector TSPs are insisting on interconnection of PSTN to
PSTN at SDCA level even though constraint in providing such interconnection are faced at times. One of the
stakeholders has said that the mutual agreement may affect timely establishment of POI and has further said
that the level of interconnection and timelines for interconnection should be regulated by the Authority and
should not be left for mutual agreement.

Some stakeholders have commented that the interconnection arrangement for PLMN to PSTN and NLDO to
PSTN should also be reviewed on the same lines, and the level of PLMN to PSTN and NLDO to PSTN
interconnection in an LSA should also be given flexibility.

One stakeholder, MTNL, in its comments has referred to the legal case number WP(C) 4758/2019 filed by it,
challenging The Telecommunication Interconnection Regulations, 2018, dated 1% January 2018 and
subsequent amendment dated 5" July 2018, pending before the Hon’ble Delhi High Court. Without offering
any comment on the issues raised in the CP, it has requested the Authority to await the decision of the
Hon’ble Delhi High Court before making any amendment to these Regulations.

BSNL, which is a public sector undertaking and which has the largest network for fixed line services, in its
initial submissions commented that there should not be any flexibility to interconnecting operators for PSTN
to PSTN interconnection. This is to say that the PSTN to PSTN calls should necessarily be terminated at the
SDCC level. In support of its comments it has contended that Level | and Level Il TAX are part of their NLD
network. Further, it has stated that local, short distance calls involve no carriage and hence are not allowed to
be carried by the NLD operators. By referring to the clause 2.2 of Access Services authorization under UL, it
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2.15

2.16

2.17

2.18

2.19

2.20

2.21

2.22

has reasoned that, in order to give choice to the subscribers of the intra-circle long distance calls, PSTN to
PSTN connectivity at SDCA level for all TSPs is mandatory. While referring to the Section 11(1)(b)(vi) of
the TRAI Act, it has interpreted that interconnectivity within SDCA for local calls is mandatory. It has
further mentioned that for PSTN to PSTN traffic, the private TSPs are interconnecting at one or/and two
locations in an LSA, though direct connectivity in the SDCA is mandatory and having similar connectivity
will cause a huge loss to it as it is operating and maintaining exchanges at all the SDCAs by incurring huge
expenditure on network, establishment, and manpower. It was further of the view that the TSPs which are
having POls at a smaller number of locations are violating licence conditions/TRAI Regulations. Therefore,
instead of reviewing the level of interconnection, action should be taken against other TSPs.

BSNL, in its comments, has also stated that if any TSP can lay network in the SDCA for providing PSTN
services, it should not have reservations in seeking interconnectivity at local/SDCA level. It has further stated
that having provisions for interconnectivity outside the local area for local calls has all the probability of
sabotaging and disrupting total communication in the SDCA. It has also mentioned that it is not feasible and
rational for them to close down their PSTN establishments in all the SDCAs, and have network setup/
establishment similar to private TSPs. Their huge PSTN network is primarily copper-cable based and cannot
be changed to optical fiber quickly. It has further mentioned that the present regulatory requirement of SDCA
level interconnectivity for PSTN networks is in accordance to the present Numbering plan and Routing plan
of DoT.

In its counter-comments, BSNL has said that, being a PSU, it should not be compared with the private sector
TSPs. It further said that BSNL is having a large network of copper cables, and it cannot be expected to
convert all the copper cable with optical fibre cable to compete with private sector TSPs, and hence, should
be given weightage. BSNL is having Point of Presence (PoP) in all SDCAs, and is incurring expenditure to
maintain the same in anticipation to provide POls.

In view of the evolving technological structure of wireline network, BSNL has reviewed its comments to the
CP, and communicated the same to the Authority on 13" June 2020. Through the revised comments, BSNL
has communicated that in view of evolving technological structure of their fixed line network, there is a need
to have flexibility with respect to the mandate of having Wireline to Wireline POl at SDCA level for future
connectivity.

As per the revised comments of BSNL, the existing interconnection between two Wireline Networks should
continue to be at the SDCA level, as BSNL has already incurred expenditure for establishing the
infrastructure as per the existing regulations to facilitate the SDCA level connectivity to other TSPs of
wireline services. According to it, if annual infrastructure charges are not continued on existing SDCA POls,
BSNL will have to incur losses, as the infrastructure will not be used in future as well. To protect existing
investments, it has emphasised that the new arrangement should have no impact on the existing POls.

In re-considered view of BSNL, for new interconnections, the interconnecting operators may be given
flexibility to interconnect at SDCA or LDCA level depending on the availability of their network elements.
According to BSNL, the wireline operator providing service in an SDCA is expected to have sufficient
infrastructure at least at LDCA/district level, therefore, in case of non-feasibility of POI at SDCA (from the
new operator) where the services are scheduled/planned to be started by the new operator, the connectivity
may be allowed at the LDCA level. However, as per BSNL, in such cases it should be allowed to charge the
cost of carrying the calls from LDCC to SDCC or vice versa by defining suitable carriage charges per minute
of use.

On the issue of mandate for level of interconnection in cases where there is no mutual agreement between
interconnecting TSPs, most of the stakeholders have suggested that it should be at LDCC/Level Il TAX. One
stakeholder has suggested that it should be at LSA/Level | TAX level and another stakeholder has said that it
should be a single IP-based location for entire LSA. One of the stakeholders has suggested that the existing
arrangement of POI at SDCA for local calls should be continued.

Analysis

The Authority is of the view that with the ongoing changes in the telecom market and technologies used by
service providers, the regulations should also evolve and these should not restrain the efficient use of
available technologies, expansion of existing TSPs networks, and entry of new service providers in the
market. The purpose of Interconnection Regulations is to provide certainty to service providers and facilitate
adequate, efficient and in-time interconnection among public networks.

In general, private TSPs’ networks among themselves are interconnecting at maximum 3—4 locations in any
LSA. They are now also favouring fewer number of locations for interconnection with public TSPs. The
plausible reason for the same could be that the size of PSTN, in terms of subscribers as well as traffic, is very
small in comparison to PLMN. The subscriber base of PSTN is around 1.75% of the total telephone
subscribers with a further decreasing trend. Correspondingly, the requirement of POls for interconnecting
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2.23

2.24

2.25

2.26

2.27

2.28

2.29

PSTN networks is also lesser as compared to that of the mobile networks. Now even BSNL, who was earlier
opposing the flexibility in level of interconnection between PSTN and PSTN, is supporting the same to some
extent.

In case of Public Land Mobile Networks (PLMNSs), which caters to a traffic of more than 98% telecom
subscribers, the lowest level at which the POI is prescribed in the Guidelines annexed to the Interconnect
Regulations, 2002, is at the LDCC level. Therefore, at any point of time, the maximum number of places
having POIs would not be more than 322 (number of LDCCs). In case of fixed line networks, as prescribed
in the Guidelines annexed to the Interconnect Regulations, 2002, the lowest level where POIs could be
established is SDCC. Therefore, even when the fixed line network carries traffic for around 1.75% of total
telecom subscribers only, the maximum number of places having interconnections could go up to 2645 (total
number of SDCCs), if POlIs are established at each SDCC. It is pertinent to mention here that in the year
2002 when SDCC level POI requirement was prescribed the fixed line networks were catering to around 80%
of the total telephone subscribers.

As far as fixed line telephone service is concerned, the private TSPs are the late entrants to this market. They
have patchy presence and none of the private TSPs has pan-India presence, i.e., presence in all the 2645
SDCAs. As per the information provided by BSNL, currently, the number of SDCAs having PSTN to PSTN
POIs working with private TSPs networks are 848. Therefore, it can be easily inferred that collectively the
private TSPs are present in much less than one-third of the total SDCAs in the country. Moreover, due to the
late entry in the market they have technological advantage over the public sector TSPs for fixed line
networks.

Out of the two public sector TSPs, the presence of one TSP (MTNL) is limited to only two LSAs, which have
coterminous LSA, LDCA, and SDCA. While the other public sector TSP (BSNL) is present in almost all
other remaining SDCA:s.

BSNL, while is in the process of modernising its PSTN by upgrading to packet-switched network, is still
maintaining infrastructure and network elements such as ports for interconnection, similar to that of circuit-
switched network, at the SDCC level. According to BSNL, it is maintaining such ports at the SDCC level as
it believes that for local calls, the license conditions/ TRAI Regulations mandate PSTN to PSTN
interconnection at SDCC Level.

While private operators mutually decide to interconnect their networks at a smaller number of locations,
BSNL believes that POIs for PSTN to PSTN local calls should be established at the SDCC level only.
Therefore, according to BSNL, any TSP seeking interconnection for fixed line services is required to reach at
the SDCC Level for interconnection. One of the reasons mentioned by BSNL in support of SDCC level POI
is that if any TSP can lay network for providing services in any SDCA, then it should not have any
reservation in seeking interconnection at the SDCC level. Technically, the argument of BSNL may be
appealing but one must remember that interconnection refers to the commercial and technical arrangement
together. Even when it is technically feasible to have interconnection at each SDCC, commercially, it may
not be feasible because of lesser traffic. That means, mandating POI at SDCC level for local calls may
discourage new entrants in the fixed line market from entering into smaller SDCA markets. This goes against
the stated objectives of the NDCP-2018. However, as stated earlier, BSNL is also now supporting flexibility
in establishing POls at SDCC or LDCC level.

Further, BSNL’s understanding that for PSTN to PSTN interconnection, the license conditions provide for
POls at SDCC level, is not tenable. The clause 2.2 of the Access Service authorisation under UL has been
quoted by BSNL in this context. The complete text of clause 2.2 of the Access Service authorisation under
UL is as below:

“Licensee may carry intra-circle long distance traffic on its network. However, subject to technical
feasibility, the subscriber of the intra-circle long distance calls, shall be given choice to use the network of
another Licensee in the same service area, wherever possible. The Licensee may also enter into mutual
agreements with other UL Licensee (with authorization for access service)/ other Access service
licensee/National Long-Distance Licensee for carrying its intra-Circle Long Distance traffic”.

The above clause provides that the Licensee may carry its own intra-circle long distance traffic on its own
network. The said license clause also provides that subject to technical feasibility, the subscriber shall be
given a choice to use the network of another Licensee in the same service area, for carrying the intra-circle
long distance calls. In this regard, it is pertinent to mention here that for intra-circle long distance calls, as on
date, call by call choice to subscribers is not implemented in the networks. Moreover, in fact, in most of the
cases, the call charges for local and intra-circle long distance calls are the same. Therefore, this particular
provision in the License agreement does not provide any ground for justifying or inferring that for local calls
PSTN to PSTN interconnection is necessary at SDCC level.
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BSNL has also referred to Sub-section 11(1)(b)(vi) of the TRAI Act, 1997, to justify its argument that PSTN
to PSTN interconnection should be at the SDCC level. In this regard, the referred clause is reproduced below:

“lay-down and ensure the time period for providing local and long-distance circuits of telecommunication
between different service providers”.

The above provision empowers TRAI to specify the time-period for providing local and long-distance
circuits between service providers. This is to safeguard the interests of a service provider when it requests
local or long-distance circuits from another service provider. This can’t be the ground for compelling service
providers to take local circuits for interconnection at every location.

One of the arguments made by BSNL to justify its demand was that the Level | and Level Il TAX are part of
their NLD network, and, therefore, interconnection of fixed line access network for local calls cannot be
mandated with NLD network, i.e., Level | and Level Il TAX switches. It has also stated through its
comments that no NLD TSP other than BSNL uses these terminologies. The Authority has noted that no
justification has been given by BSNL in support of the above statement. It has been further noted that the
term Level | TAX has already been very frequently used in TRAI Regulations as well as Licenses issued by
DoT. Therefore, the statement of BSNL that this terminology is specific to BSNL only is incorrect. Further,
in the Account Separation Reports (ASRs) submitted to TRAI, the costs to TAX network is booked in
wireline as well as NLD network. This shows that TAX Network of BSNL is part of wireline as well as NLD
network, and the statement made by BSNL that Level | and Level 1l TAXs are part of their NLD network
alone is not correct.

Another argument made by BSNL to justify its demand was that there should be accessibility to all the
emergency services even when the communication between SDCC and LDCC is cut off, may be due to cable
cut, system failure, link failure, or any reasons of sabotage. It is pertinent to mention here that the
interconnection between PSTN and PLMN is at either LDCC or LSA headquarter level. It appears to be an
attempt to justify its point of view as in the case of mobile services, which cater to the needs of more than
98% subscribers, no such issue has been reported. Further, it is the responsibility of each TSP to ensure the
compliance of the license conditions and Quality of Service (QoS) Regulations, which include access to
emergency services also. However, now that BSNL has reviewed its own position, all these arguments of
BSNL, which were originally made by it, do not hold much ground.

It is pertinent to mention here that this amendment to the Interconnection Regulations, 2018, is only to
address the level of Interconnection between PSTN and PSTN to NLD networks. The changes in level of
interconnection does not change the regulatory framework for Interconnect Usage Charges (IUCs). For
regulating IUCs, the Authority has separately notified the Telecommunication Interconnection Usage
Charges Regulation 2003 (4 of 2003), as amended from time to time. Various types of IUCs such as TAX
transit charge, charge for intra-SDCA calls, carriage charge for long distance calls, etc., as applicable, would
not be affected by the present amendment to the Interconnection Regulations, 2018. It is the choice of the
interconnecting TSPs to decide the level of interconnection, keeping in view the relevant regulatory
provisions. Therefore, these IUC charges would remain as it is.

In respect of an argument of a stakeholder that the Authority should wait for the decision of the Hon’ble
Delhi High Court before making any amendment to the Telecommunication Interconnection Regulations,
2018, dated 1** January 2018, it is pertinent to mention here that the issues discussed in the current
consultation process have not been dealt in the Telecommunication Interconnection Regulations, 2018, dated
1% January 2018, and its subsequent amendment dated 5" July 2018. In fact, as stated hereinbefore, on the
issue of review of level of interconnection, earlier, the Authority opined that before taking any decision, there
is a need for further deliberations. Therefore, the Authority is of the view that the pending court case in the
Hon’ble Delhi High Court has no relation with the current amendment to the regulations.

Considering the above, the Authority is of the view that the level of PSTN to PSTN interconnection as well
as the number of POI locations within an LSA should be left to mutual agreement between interconnecting
TSPs. The interconnecting TSPs may decide the level of PSTN to PSTN interconnection, which could be
SDCC, LDCC, or LSA HQ (level-l TAX), keeping in view the technical and commercial feasibility, and
number of POI locations based on the redundancy and traffic requirements.

Further, to ensure certainty, the Authority is of the view that in case of no mutual agreement between
interconnecting TSPs in respect of the level of PSTN to PSTN interconnection, as a fallback option it should
be kept at respective LDCC/Level-1l TAX level. This would reduce the entry barrier for new service
providers, i.e., interconnection seekers, and enable quicker interconnection between the networks of
interconnection provider and interconnection seeker. Thus, it would promote competition in fixed line
services. This would also bring the uniformity in the level of PSTN to PSTN interconnection and PLMN to
PSTN interconnection. As local calls, by definition, are originated and terminated within an SDCA, under
this arrangement, the interconnection provider has to work extra by carrying local calls from LDCC to SDCC
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and vice versa. To address this issue, the Authority is of the view that the carriage charge for carriage of calls
from LDCC to SDCC and vice versa, as applicable, shall be paid by interconnection seeker to
interconnection provider. Further, having POls at Level-11 TAX/LDCC level would have enough number of
POls for fixed line networks. Also, the call would not be required to travel too far before it is terminated.
Demand of some of the stakeholders for mandating only 3—4 POls in an LSA, through regulations, is not
tenable as the number of POIs depend upon multiple factors like traffic, redundancy, geography, etc.

Some of the stakeholders have also demanded to review the level of interconnection for NLD Network to
PSTN, and PLMN to PSTN. Since the PLMN to PSTN interconnection is already provided at the LDCC
level, it is not being reviewed at this stage. As far as PSTN to NLD Network interconnection and vice versa
is concerned, it is important to point out here that in Interconnect Regulations, 2002, these arrangements were
provided under the PSTN to PSTN interconnection heading only. Therefore, it appears that the stakeholders
have demanded for review of the same.

It is to be noted that presently the NLD traffic of PSTN is also terminated at POIs available at the SDCC
level. It also raises similar issues as for PSTN to PSTN connectivity for local calls. Accordingly, the
Authority is of the view that the regulations for interconnection between PSTN and NLD network should be
like interconnection between PSTN and PSTN. Therefore, for exchanging traffic between PSTN and NLD
Network within an LSA, the seeker and provider TSPs should have flexibility of mutually deciding the level
of interconnection. However, in case no mutual agreement is reached between them, as a fall-back option,
interconnection of NLD Network to PSTN shall be similar to that of PSTN to PSTN interconnection, that is,
at the LDCC level. Further, the carriage charge for carriage of calls from LDCC to SDCC and vice versa, as
applicable, shall be paid by interconnection seeker to interconnection provider.

As stated earlier, the purpose of Interconnection Regulations is to provide certainty to service providers and
facilitate adequate, efficient, and in-time interconnection among public networks. These amendments to the
regulations are intended to ensure orderly growth of the sector and protect the interest of the service
providers. It is a fact that the interconnecting TSPs have invested in establishing the existing POIs between
PSTN to PSTN. While amending the regulations to facilitate expansion of existing TSPs networks into new
territories and entry of new service providers in the market, it is also necessary to protect the investments
gone into establishing the existing POls. Therefore, the Authority is of the view that such existing POIs
should be continued for a minimum period of five years from the date these regulations come into force. This
would balance the need for protecting existing investments, and ensuring orderly growth of the sector.
Further, those POIs, where there is a mutual agreement between interconnected service providers to close a
POI or in case one of the interconnected service provider ceases to provide service in a SDCA such POI
should be allowed to be closed. The flexibility provided by these regulations would be applicable to new
POls only.

In the CP, the Authority had also sought views of the stakeholders on any other related issues. In this context,
some of the stakeholders have demanded removal of the transit charge/transit carriage charge. As various
types of prescribed charges in the context of interconnection are dealt separately under IUC Regulations, the
issues of the transit charge and the transit carriage charge, etc., are not being considered at this point of time.
Some stakeholders have also mentioned certain issues related to NLD, Numbering scheme, etc., which are
not related to the present consultation, and, hence, are not being considered.
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